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Minimum Wages Act and that, 
no action has been taken by the 
.State Governments. As far as I am 
aware, the State Governments are 
taking action in cases of violation. 
We have also impressed upon the 
Ministries of the Central Govern

ment employing industrial labour, 
who are concerned, that they should 
co-operate fully with the officers res
ponsible for the enforcement of the 
Act.

I think I have dealt with the most 
important of the points raised in the 
course of the debate. As I have 
said, these points have already 
been engaging the attention of the 
Government and many of them have 
recently been examined in detail by 
the Central Advisory Board which 
met recently at Bombay. Further 
action on the recommendations of 
the Board will shortly be taken. I 
now hope that with the co-operation 
of the employers, workers and the 
States, we will be able to go forward 
and cover rapidly all the workers in 
the sweated and unorganised indus

tries and give them a minimum wage 
as an earnest of the fair wage to 

come.
Mr. Deputy-Speaker: The question

is;
“That the BjU, as amended, be 

passed.”
The motion was adopted.

VOLUNTARY SURRENDER OF SA
LARIES (EXEMPTION FROM TAX

ATION) AMENDMENT BILL
The Deputy Minister of Finance:

<Shri A. C. Guha): I beg to move......
Mr. Deputy-Speaker: On behalf of

Shri C. D. DeSbmukh, he may move 
this. The record would not be com
plete otherwise.

Shri A. C. Guha: With your kind 
permission, I beg to move:

“That the Bill to amend the 
Voluntary Surrender of Salaries 
(Exemption from Taxation) Act, 
1950, be taken into consideration.**

This is a non-controversial Bill. 
The present Act, in section 2 (2) 
gives a list of persons to whom this 
exemption will be applicable. But, 
this list makes the whole Act some
thing like a closed thing. If there is 
any addition of the officers or persons 
to whom this exemption is to be 
given, who may be ready to surren
der a portion of his pay voluntarily, 
there would be the necessity of amen
ding the present Act. Since the pass
ing of this Act, there have been cer
tain persons who have to be included 
in this exemption list. If the hon. 
Members will look into the list here, 
even the Speaker and the Chairman 
are not included in the list, for they 
have also surrendered a portion of 
their salary. That is why instead of 
keeping the list as a closed and fixed 
one, we are proposing in this Bill to 
keep the whole thing open so that 
any person who may surrender a 
portion of his salary and make a dec
laration in writing, may be given 
this exemption. Sections 2 and 3 of 
the present Act are being replaced by 
clause 2 of the Amending Bill.

Under the Income-tax Act, a per
son is liable to pay tax on his salary 
on a due basis. That is, he is liable 
to pay the tax on what is due to him 
and not necessarily on what he cares 
to receive. But for the provision in 
the Voluntary Surrender of Salaries 
Act, 1950, he would not be able to get 
this exemption. To remove this diffi
culty and obligation under the Indian 
Income-tax Act, I am moving this 
Amending Bill. I hope there will be 
no objection from any section of the 
House to accept the Bill as proposed.

IMH. Detpuiy-Speaker: Motion mov
ed*

“That the Bill to amend the 
Voluntary Surrender of Salaries 
(Exemption from Taxation) Act, 
1950 be taken into consideration.”
Shri Nambiar (Mayuram): We are 

glad that such a Bill has heen brought
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forward and we also approve the Bill. 
Put, We have to make one thing clear. 
This sort of voluntary surrender is not 
the only thing that is required. What 
we wanted was, and we have al
ready expressed our view, that there 
should be a maximum ceiling on the 
salaries of certain officers and certain 
Government officials. We haVie 
already made it clear that these 
salaries ranging up to Rs. 3000, 4000
and 5000, and sometimes even up to 
Rs. 10,000 for officers, whoever he may 
be and whatever position he may occupy 
should not be allowed. Even accord
ing to what Mahatma Gandhi said 
earlier, the Ministers should get only 
Rs. 500/- a month or something like 
that. I do not know exactly what he 
said about the Secretaries and others. 
When the Ministers get Rs. 500/-the 
Secretaries cannot expect to get 
Rs. 3000 and Rs. 4000/-. As the hon. 
Minister explained just now, if the mini
mum wage for an agricultural worker 
is Rs. 1-2-0 in India, why the salary 
or wage or whatever you call it, of a 
Government servant, including the 
President should be Rs. 10,000, I can
not understand. There cannot be such 
a world of difference between Rs. 1-2-0 
per day or Rs. 35/ per month on the 
one side and Rs. 10,000/- on the other 
side for the President. Of course, the 
amount may be smaller for you. But, 
the difference is there and it is also 
very much. For instance, the Chief 
Secretaries or the Secretaries, the 
Members of the Railway Board Secre
taries and officers here are dra^ng up 
to Rs. 3000 and Rs. 4000. There can
not be any justification for this. The 
Government must come forward with 
a Bill to seal it up. The maximum 
must be fixed. As things stand today,
I would say that it should not go be
yond Rs. 1000. There cannot be any 
reason whatsoever why all these things 
should be left to the sweet will of the 
officer concerned, sweet will of the 
Speaker or the Deputy Speaker , sweet 
will of the President concerned to volun
tarily surrender because they are philan- 
thropical personalities. I do not want to 
cast aspersions on any of the officers 
including the President today. It isi

good that they come forward andsur- 
dender a portion and we welcome to 
that extent. But. we cannot allow 
such a sort of situation to continue. 
With regard to salaries and allowances 
of Members of Parliament, you could 
have seen what certain Members ex
pressed. They said that if at all a 
salary is to be paid, it should not go 
beyond Rs. 300 a month. That does- 
not mean that the responsibility of a 
Member of Parliament is less than that 
of a Secretary who is drawing Rs. 3000̂  
It is not on the money that it has to 
be decided. The whole thing has to be 
decided by the work that he does, by 
the situation in the country, whether 
the Exchequer is in a position to pay 
an exorbitant rate of wages or sala-̂  
ries. whatever you call it. to the offi
cers. That is the idea. The Govern
ment should come forward with a posi
tive Bill or legislation to fix the maxi-̂  
mum and minimum. The minimum 
has been fixed by the hon. Minister 
for Labour as Rs. 1-2-0 per day. Even- 
this will never be put into operation 
and even this sum of Rs. 1-2-0 will not 
be paid. He has himself said that 
there is no guarantee that even this- 
minimum wage will be paid. There 
cannot be any salary beyond Rs. 1000 
a month as things stand today, con
sidering the economic crisis that we are 
facing, and considering the low stan
dard of living of the common man in 
this country. I request the hon. Min
ister to come forward with such a le
gislation as early as possible. Till then, 
of course, these philanthropical gentle
men will give whatever they like and 
we will willingly accept that. To that̂  
extent, we welcom.e this Bill.

Shri K. K. Basu (Diamond Har
bour): I fully endorse what has been 
said by my hon. friend Shri 
Nambiar regarding the principle which 
We should adopt so far as the sala
ries and emoluments paid in our 
country are concerned. As the Mover 
of the Bill said, we should support 
this Bill and welcome those of us beg
inning from our President down to 
our Speaker and Deputy-Speaker who 
Ittve ^adly, in view of the conditions: 
and econcHnic in our country,.
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-voluntarily surrendered a portion of 
their salaries. They should not be 
taxed. I would only join issue with 
him on one question and that is a 
question of principle. The way in 
which the Act is sought to be amend
ed by Government shows that there 
will be persons holding high oflEiees 
who might be willing to surrender 
their salaries. When the salary of 
the President was fixed at Rs. 10,000 
Ihe consideration was that we may 
jiot be able to find persons who would 
be willing to serve the country in that 

particular capacity below a certain 
.pecuniary level. That is a very 
serious mistake which the Government 
committed. We have, as our Presi
dent, a man who has been connected 
with the political movement through
out his life and he is willing to shoul- 

•der the responsibility at a lower 
salary, because he feels that he is 
there as the respresentative of people 
-and any consideration of pecuniary 
benefit should not be allowed to play 
any part in the selection of the person 
concerned. I feel that the Govern- 

■ment is trying, by this legislation 10 
create a psychological atmosphere in 
the country whereby it might be 
considered that an individual has been 
generous to surrender a part of his 
salary. We find in the list Ministers, 
the President and even the President 
of the Constituent Assembly, who is 
now the President of India, Speakers, 
Judges of the Supreme Court and also 
Governors of States. Therefore, I feel 
that the Government must take into 
consideration whether they should 
not scale down the salaries of these 
persons. They have come here as the 
representatives of the people; they 
have come to serve the people and 
not to earn for the future and for their 
children. That attitude should go. By 
this amending Bill the Government is 
trying to create a psychological atmos
phere where it might be considered 
that particular individuals have been 
magnanimous enough to surrender 
part of their salaries. When Govern
ment finds that there are persons who 
are willing to shoulder the onerous

responsibility at much lower salaries, 
why not they come forward and fix
the salaries at a lower level? We are 
trying to have a welfare State and this 
is the basic condition of a welfare 
State. We must try to scale down th3 
salaries. So far as the Bill goes, we 
certainly support it. But we feel that 
such conditions should not be created 
as to make an impression in the mind? 
of the people that there are certair* 
individuals who are prepared to sur- 
rended their salaries. If there are 
persons who are willing to surrender 
a greater part of their salaries today. 
Supreme Court ' Judges and others, 
tomorrow in our country will there 
not be people who will accept lower 
salaries than were being paid before, 
and more so when we have a welfare 
State? I therefore, say that the 
Government should take into consi
deration this principle and in future 
must lower down the scales that are 
being paid to very senior and re- 
ponsible officers of the State.

Pandit K. C. Sharma (Meerut Distt.- 
South): Sir, I appreciate the spirit
of the gentlemen who are willing to 
forego a part of their salaries. But, 
at the same time, I do not appreciate 
the State depending upon the charity 
of its servants. If they do not want 
the money, there are a number of ins
titutions for which they can subscribe 
and give help. This is a very archaic 
and retrograde attitude of life. Why 
should the State or any department of 
the State depend upon the charity of 
a certain person with regard to the 
money advanced to him for the per
formance of certain functions?

One aspect of this sending back the 
money to the national Exchequer is 
that the person is not willing to do his 
duty to the fullest capacity or his cap
ability. When once a man who has 
been put in a certain position offers 
charity to the State, the State cannot 
expect the full quota of his services to 
it. This is a very dangerous aspect of 
the whole state of affairs. It is not a 
question of a few lakhs of rupees 
coming back to the State Treasury but 
it is the question of a certain attitude.
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Suppose a man who is given Rs. i0,000 
or Rs. 5000 gives back Rs. 2000. By 
:accepting this Rs. 2000 back from the 
government servant, the Government 
foregoes complete control over his 
activities. That, I submit, is more 
harmful than the few thousands of 
rupees left in the hands of the public 
servants who are expected to have 
hearts large enough and brains and 
intelligence enough to use for better 
public good in certain. other charitable 
institutions.
10 A .M .
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^  vft î ĥriNst̂  q? grf^ i
« W  3fW  ^  ^  ?rfiT fspi^ht
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Shri Tek Chand (Ambala-Simla): 
There is one aspect to which I wish 
to invite the attention ol the hon. 
Members. No doubt, ostensibly, see
mingly, it seems very proper that 
people should give and voluntarily 
surrender part of their salaries, but in 
execution there is a concealed mis
chief. there is bound to be a hidden 
heart-burning, and that is this. A 
class will arise, the favoured few, who, 
either to earn a little kudos or because 
their personal wants are few or their 
family is limited or because they are
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otherwise rich in their own way, may 
like to surrender part of their salary, 
whereas another person, not so for
tunate, not so well placed, with a 
large family, with a large number of 
commitments, may find it diflRcult to 
surrender. The result may very well 
be the man who surrenders automati
cally comes into a class of the favoured 
few, the philanthropes, a man whose 
panegyrics will be sung by his bosses, 
and yet another helpless man because 
he cannot surrender will be consider
ed unfavourably. The result may 
very well be that in the case of such a 
person voluntary surrender becomes 
involuntary surrender. I have serious 
misgivings if, among certain classes of 
officers, they are really surrendering 
part of their salary voluntarily. I 
entertain very grave doubts. What is 
likely to happen will be that because 
one person, either out of genuine 
generosity or out of sheer pique or out 
of some other reason, surrenders a 
portion of his salary, the rest will 
follow unwillingly parting with a part 
of their salaries. I wish that invi
dious distinction may not come into 
being. If the Government thinks that 
the standard of the scale of their sala
ries is too high, by all mean let them 
reduce it. It would be very proper 
for them to do so. But. if they think 
that the standard of their scales is 
correct, then let them voluntarily give 
away what they feel to such charities 
as appeals to them rather than they 
he called upon to accept lower sala
ries in order to gain certain advan
tages which will rebound badly on 
others who are not in a position to 
follow the line. Therefore, Govern
ment should be rather circumspect in 
encouraging this sort of voluntary 
surrender which, in the ultimate 
result, is prone to become involuntary.

cerned with revising the pay of the 
higher officers and giving them better 
facilities in other respects. It has 
got a psychological effect also on the 
country.

As Mr. Nambiar said, the common 
man thinks that the Congress Govern
ment is not at aU touching the pays of 
the high officers because of the guaran
tees given by the previous Govern
ment. Even though when we work it 
out, the amount may be very little, 
that psychology prevails and the 
opposition parties take advantage of 
that.

In our State also this is being done. 
The Praja-Socialist Party which is in 
power has announced that the Minis
ters will reduce their salaries from 
Rs. 750 to Rs. 500. It has a 
psychological effect. In fact, instead 
of spending Rs. 750 they reduce their 
spending only.

Shri Nambiar: That is good.
Shti Achuthan: So, the Congress

Government must reduce the pays of 
their higher officers and tell them: 
“This is the position. You will be 
given other facilities— ĥousing, edu
cational and medical facilities.”

Shri Velayudhan (Quilon cum Mave- 
likkara— R̂eserved—Sch. Castes;: You
say they should have taken Rs. 750.

Shri Achuthan: They are taking
only Rs. 500, and they say they are 
not going to amend the Bill because 
they do not want to shut out the 
represlentatives of the other parties 
from taking advantage of the higher 
salary. That was the position taken 
by Mr. Thanu PiUai when we inter
viewed him here. So that there is not 
much in it.

Shri Achuthan (Crangannur): This 
is merely a measure to enable those 
who want to surrender a portion of 
their salaries from being taxed on 
that amount by the Income-tax Depart
ment No wonder is going to be 
worked out in this country by this. I 
am quite satisfied. We are more con-

1 12  P ^ .

As Mr. Tek Chand remarked, there 
is a psychology among officers, and 
when one officer surrenders because 
he can afiord to. the others are in 
difficulty. The other man thinks: 
what can I do, and though he is in 
difficulties, he also parts with a part 
of his salary. So, the whole thing
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£Shri Achuthanl
affects his patriotism, his efficiency 
and his earnestness in the work. That 
is a serious matter. But, if any man 
volunteers, or has consideration enough 
for the formation of a socialist state 
in this country  ̂ let him surrender and 
he will have the benefit in regard -to 
income-tax.

Shri Sadhan Gupta (Calcutta-South
East): I extend, with my friends Mr. 
Nambiar ûld Mr. K. K, Basu, my
general support to this Bill.

This Bill is not a day too late be
cause we do need it to enable certain 
oflRcers to surrender a part of their 
salaries and to make them free of in
come-tax. But I also reiterate that 
the real question is not to make them 
surrender part of their salaries, as to 
reduce the salaries altogether.

Shri Velayudhan: Cut their salaries.
Shri Sadhan Gupta: There should be 

a cut in their salaries, as my friend 
says. The whole point is that we are 
a poor country, and, therefore, we 
cannot look at the salary structure 
from the point of view merely of 
the rise in the cost of living, 
merely of what the oflficer used 
to get at an earlier time and 
what he should get now. That 
is not the way we should look 
at it. We should look at it from the 
point of view of the tax-payer, from 
the point of view of the common peo
ple, who have suffered much more than 
the highly paid officials. We should 
look at it from the point of view of 
the low-paid employees of Government 
as well as of private concerns who are 
not getting a fair deal and who are 
not getting enough to make bqtti ends 
meet. Under these circumstances, there 
is no moral justification— should pro
ceed further and say that it is highly 
immoral—to let certain people have a 
fat salary out of all proportion to 
the income of the common people of 
our country. When suffering has des
cended upon us, let us share the suf
fering. If the highly paid officials from 
the President downwards have a cut 
in their salaries, no doubt their lives

may be made harder, but yet there 
is no gainsaying the fact that it will 
(Mily encroach on that part of their 
lives which can be called as luxuries. 
It will only curtail the enjoyment of 
certain luxuries and not affect the 
enjoyment of the necessaries and 
some frugal comforts of life. That is 
the standai:d which every highly paid 
official in the country from the Presi
dent and Ministers downwards must 
set. Every highly paid official must 
sacrifice his luxuries in order to let 
his less better off brethren have a 
reasonable approach to a decent life. 
That is the point of view from which 
we approach the matter and we do 
not approach it from any other 
point of view. When we approach 
the matter from this point of 
view, there is a complete an
swer to the argxmient advanced by 
Pandit Thakur Das Bhargava or to 
the argument advanced in his support 
by Mr. Achuthan. After all, every
one will realise that when Mahatma 
Gandhi laid it down that a Minister's 
salary should be Rs. 500, things were 
different. Now the costs have in
creased and today Rs. 500 may not be 
sufficient for a Minister. Even if 
costs have increased, why not have 
Rs. 1,000? Why have Rs. 2,500 or 
Rs. 3,000 or more is the question that 
we put. Mahatma Gandhi said that 
the maximum salary tliat a person 
was entitled to in our count]^ is 
Rs. 500. '

Pandit Thakur Das Bhargava: It is 
ils. 1,000 so far as a Minister is con
cerned.

Shri Sadhan Gapta: I am obliged! 
to Pandit Thakur Das Bhargava for 
the correction. Even at that rate, is 
the maximum not justified? Pandit 
Thakur Das Bhargava has stated that 
the prices have increased four-fold* 
For the people getting higher salaries, 
I should say that the price index has 
increased about three or four times 
and so far as the p^ple in the lower 
rung of the ladder are concerned, 
the costs have gone up and in the 
case of those people who have to pay 
only for the n^essaries of their life^
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tlie cost has gone up five or six times. 
If the index figure has gone up four
fold, can we say that the salaries also 
should go HP to Rs. 4,000 a month? 
That is the precept which Mahatma 
Gandhi has laid down. Have we not 
a moral responsibility of conforming 
to that precept? Have we not a moral 
responsibility of fixing our salaries m 
accordance with that precept, taking 
into account, no doubt, the rise in the 
cost of living and also the greater 
mability of our tax-payer today to 
foot the bill of such high salaries. 
That is the point of view from which 
we approach the matter.

There is another aspect which has 
not been touched and which I seek 
to impress on the House. It is all 
right permitting some people to 
escape from the income-tax by ur- 
rendering their salaries, but there are 
cases where by a small surrender, the 
person concerned has the advantage 
of being taxed on a lower scale or 
on a lower slab, and this has to be 
guarded against. In West Bengal, 
for example, we know that a certain 
Deputy Minister surrendered Rs. 1,500 
of his salary, and by that surrender, 
he has earned a relief from his in
come-tax, by deducting which his 
surrender really comes to Rs. 200 or 
Rs. 300. We should guard against 
this kind of evasion of income-tax if 
surrender is made. If a fame is 
sought to be built up or a reputation 
for patriotism is to be built up on 
the basis of surrendering salaries, let 
it not be from any profit motive. If 
a surrender is made, let us see that 
by such surrender, the Exchequer 
does not suffer unduly. Let us lim;t 
the surrender in such a way that, by 
that surrender, the person concerned 
does not go down to the next slab 
and have the advantage of that slab, 
thereby reaping a profit out of all 
proportion to the amount surrendered. 
That is a thing to be guarded against, 
particularly in view of Mr. Tek Chand 
pointing out that by surrender, they 
might get an undeserved reputation 
for paitriotism and so forth. There 
is that argument but after all the in
terest of the people is greater. We

know that there are many ways in 
which you can earn undeserved re
putation in society and we need not 
unduly be worried about this, but 
what we have to guard against is that 
by this undeserved reputation, they 
may not indirectly denude the Exche
quer, of an amount out of all propor
tion to the amount surrendered.

CHPiwip T qjsfrio t 
^  ^  ^

f ,  ?r*Tfr ^  ^

f  ^  f ,
^  5RPIT

trt 3JWT fW  I

^  *1̂  I

Shri A. C. Gaha: It is a voluntary 
cut and it is personaL

: Mtf-Tff f ,  9̂
VaPrR" I53IT

Shri A. C. Gaha: He may fflso
surrender.

^  ^  cw? fR W  
*iT, ^
8"5n? ......

Shri A. C. Gaha: According to the
Constitution, the President’s salary is 
fixed at Rs. 10.000 a month.

: ai^r, ^  fn ?  
:*n̂ TO «iT, fq>7 annR ^  qrcheV? 
^  apRT <jf  ̂ rhf

atphiT
TB’̂ nr #  ? ■
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3ft ? f I

#  1 a r ^  #  3n^t*raf ^
f  ^  5}^ I

^  ^  ^  51̂  1̂  1 am ?

aiTT r lh f  ^  f ir  «pV ^

^  #  iV ?  ^  ^

S K *!! ■qiT̂  J  a ifj 5*( ^ V"*i

fq n  a m ?  h W  ^  atphft i

^  «Tr5T ^  r»i^ ^  ^  «IT
r*T 5!k tihif ?V

*rf ^ qf^ r̂i* si^ ? } t ^  ^
rsiR «*n^ ^
*1^  ^  f= R ^  t  ^
3|vi>««ii 5lhr ^ ^  *̂(<4>1 « b ^ 5}̂  I
iCTRft ^  t  hi ^  If?} ^

»nT^ I ?rt
*Tnr aif? 3fRjT r*T  ^ ^
^  5 '3)̂  t i < *1̂  antj

T'ntt ^ J <} ?
^  i W  ^  n  if
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Fra- ^
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^f»iV ^  ^  5̂  7^

#, ’snsTtT 5T I atiT*ft
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THĴ  *T3(  ̂^  f ^  ^  5̂R>'
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W  anft ^  f  I frm  iRRtw 4ft ?TRir
* f *1^ 3rrar ^ i tst? 5iJ^ J
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f  Rooo 7)01

Ŵ *P̂  frRT ^  t  I
Shri A. C. Guhs: Sir, I did not ex

pect that this Bill would provoke such 
a discussion covering a wide range. 
I could understand Mr. Nambiar and
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[Shri A. C. Guha.l 
Mr. Basu taking advantage of this 
Bill to discuss something about the 
social and economic ideas. But what 
surprises me most is some of the re
marks made by Mr. Sharma. He 
thinks that this Bill or a measure like 
this would be a sort of compulsi(»i on 
some unwilling persons who may not 
be really willing to surrender a por
tion of their salary or may not like 
to do it for some circumstantial rea
sons. In a society there must be some 
social compulsion for every social be
ing. Otherwise iK) sodety can carry on. 
•Riere must be some social etiquette, 
some social convention, and also an 
impulse and an urge ib imitate the 
go6d example set by others. I can
not understand how Mr. Sharma could 
take exception on that ground to the 
provision made in this Bill.

^iri Tek Chand has said that some 
may be fortunate, due to their fami
ly circumstances, to surrender a por
tion of their salary, but others may 
not be so fortunat^ and a sort of 
compulsion will be exercised on them. 
That also would be an absolutely sub
jective thing. What I have said to 
Mr. aiarma’s apprehension would 
equally apply to the apprehension of 
Mr. Tek Chand.

Acharya Kripalanl has said many 
things.

Acharaya Kripalani; Right or 
wrong?

Shri A. C. Gaha: When an Acharya 
says anything it must be always right. 
How can I say that Acharyaji can 
•ever be wrong? It may be rigiht or 
wrong in an absolute sense, but may 
not be so in a relative sense. What 
he has said might be ri^t^ln other 
circumstances or in an abstract sense; 
but for the circumstances and in re
lation to the situation with which we 
are dealing, most of his remarks may 
not be quite right.

Shri Sadhan Gupta mentioned one 
case of a Deputy Minister of West 
Bengal surrendering Rs. 1,500 of his 
salary. I do not know if he meant his 
monliily salary or a total amount from 
liis salary.

Shri Sadhan Gupta: Monthly.
Shri A. C. Gnha: A Minister in

Bengal, as far as my knowledge goes, 
gets only Rs. 1,000 or even less. A 
Deputy Minister gets much less. And 
so I cannot understand how he can 
surrender Rs. 1,500 out of his monthly 
salal̂ ŷ  I am sure a Deputy Minister 
in West Bengal gets very much less 
than one thousand rupees.

Shri Sadhan Gupta: With allowan
ces?

SW  A. C. Goiia: Allowance is not 
subjected to income-tax.

Siui K. K. Basu: Some allowances 
are there.

Shri A. C. Gnlia: I know there is 
one allowance namely T. A.

Mr. Depaty-Sp^er: Let there be
no cross-conversation. When hon. 
Members make any statements, let 
them be absolutely accurate, as far 
as possible.

Sliri A  C. Gaha: As for the points 
mentioned by Mr. Nambiar and Mr. 
Basu, I think I should refer them to 
the present scale of pay for I. A. S. 
officers. I would agree with them 
that the pay fixed for the I. C. S. 
officers is rather on the high side and 
may not be quite in conformity with 
the general standard of our people. 
But I think they do not know that 
the present recruits to the Indian 
Administrative Service are to get
much less. Their salary, I think, has 
been fixed from Rs. 350 to Rs. 1,800. 
That is the maximum in the usual 
course. If they are taken to some 
special cadre, their salary would rise 
up to Rs. 3,000—not Rs. 4,000 as in the 
case of the Secretaries of the Central 
Government belonging to the I. C. S. 
And then out of this Rs. 2,000 or 
Rs. 3,000, whatever it may be, there 
will be income-tax taken. If some of 
them reach the highest scale of 
Rs. 3,000— Î think not more than 10 
per cent of the recruits would get 
that scale— t̂hey will have to pay 
Rs. 697 towards income-tax. So, de
ducting this, there would remain only 
Rs. 2,300 even.
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As for the relation between the 
minimum and the maximum income, 
I think much may be said, and one 
may grow very much eloquent on 
this. But if we take a general re
view of the scales of pay prevalent 
in other countries, including the com- 
jnunist countries, and also the diffe
rence between the maximum and 
minimum pay in those countries, I 
think we would not have much re
ason to be ashamed of or to regret 
about the position here—even though 
I would agree that there may be scope 
yet for scaling down our higher scales 
of income, particularly in private 
sectors. I can mention here that for 
some posts, not so much of a techni
cal nature, the Public Service Com
mission could not always get suffi
cient number of applicants on the 
pay that is generally attached to such 
posts. In some cases they have had 
to advertise twice or thrice and even 
then really qualified persons were 
TK)t available, on the scale which tiie 
Government was willing to pay for 
them. So considering the income 
either in private business or in pri
vate jobs, I do not think the present 
scale of pay as fixed now for most 
of our officers is very high. Of 
course, one may argue that there 
should be scaling down of income also 
for the private sector. That is a far 
wider issue, very much beyond the 
scope of this Bill.

I think in spite of what all Mem
bers might have said, none has taken 
any exception to this Bill, and I hope 
the Bill will be passed.

Mr. Deputy-Speaker: The question
is:

“That the Bill to amend the 
Voluntary Surrender of Salaries 
(Exemption from Taxation) Act, 
1950, be taken into consideration.^*

The motion was adopted.
Mr, Deputy-Speaker: There are no 

amendments to any of the clauses and 
so I will put all the clauses together 
with the Long Title and Enacting For
mula to the vote of the House.

Shri S. S. More (Sholapur): Sir, 
May I put one question to the hon. 
Minister?

Mr. D^oty-Speaker: Yes.
Shri S. S. M4M*e: As provision has 

been made for certain officers to sur
render part of their salaries for the 
piurpose of avoiding taxation or get
ting exemption from tax, I want to 
know why the same concession is not 
being emended if the Members of 
Parliament are to get any salaries.

Shri K. K. Basn: Under the amend
ed section they can do.

Shri A. C. Gnha: Now the Mem
bers of Parliament are getting only 
daily allowance which is free from 
income-tax.

Shri S. St More: I know the present 
position, but according to the report 
which your committee has submitted, 
some Members may opt for salary and 
allowance and that salary is liable to 
be taxed by way of income-tax.

Mr. Deputy-Speaker: That wiU be 
implemented by a Bill and this pro
vides that wherever salary is fixed by 
a Central Act, it will be free from 
tax.

Shri S. S. More: Sir, there is a
column, but I want to know whether 
that column will be covered?

Mr. Deputy-Speaker: Automatically.

Shri A. C. Guha: It is not necessary 
to add anything; persons whose 
salaries are fixed by State Legislatures 
or the Central Legislature are already 
included. The salaries of Members 
of Parliament will be fixed by an Act 
of the Central Legislature and so, 
automatically they will come within 
the mischief or the benefit of tiiis 
Act.

Shri Nambiar: Sir, I want to £sk 
one question.

Mr. Deputy-Speaker: No, no.
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Clauses 1 and 2 were added to the Bill.

The Title and the Enacting Formula
• were added to the BilL
Shri A. C. Gaha: I beg to move: 

‘That the Bill be passed.”

Shri Nambiar: Sir. I want to know 
whether the hon. Minister can give us 
an idea as to what is the amount that 
has been saved out of this for the 
last few years, or at least ,in one 
year?

Shri A% C. Guha: I have not got 
the figures.

Shri Nambiar: Not even for one
year?

Shri A. C. Guha: No, Sir.
Mr. Deputy-Speaker: The question

is:
“That the BiU be passed.” 

The motion was adopted.

BENARES HINDU UNIVERSITY 
(AMENDMENT) BILL.

(A m e n d m e n t  o f S e c t io n  17 )

Mr. Deputy-Speaker: We will now 
take up Private Members’ Business.

Shri Raghunath Singh (Banaras 
Distt.—Central): I beg to move for
leave to introduce a Bill further to 
amend the Benares Hindu University 
Act. 1915.

Mr. Deputy-Speaker: The question

“That leave be granted to intro
duce a Bill further to amend 
the Benares Hindu University Act, 
1915.”

Thp, motion was adopted.

Shri Raghnnath Singh: I introduce 
the Bill.

Mr. Deputy-Speaker: Shri S. V.
Ramaswamy is not here. Then, Shri- 
mati Maniben Patel.

SUPPRESSION OF IMMORAI* 
TRAFFIC AND BROTHELS 

BILL
Shrimati Maniben Patel (Kaira 

South): I beg to move;
“That the Bill to provide for 

and consolidate the law relating; 
to suppression of immoral traffic 
in women and brothels, be taken 
into consideration.”
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